IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

DRIGINAL APPLICATION ND.710/97

DATE OF ORDER_ _: 09=06-1997,

Betwsen :-

H.Lakshmana Rao
«e Applicant
And '
Union of India rep. by

1.,5ecretary - Min, of Defence,

2. Engineer-in-Chief, Army Head Quarters,
Kashmir House, DHQ P.80., New OUelhi -110 011,

3, The Chief Enginesr, Southern Command,
Pune 411 001,

o Respondents

Counsel for the Applicant ¢ Shri KSR Anjansyulu

CORAM :
THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)
AHE HON'BLE SHRI B.8.JAI PARAMESHUAR :  MEMBER (2J)

(Order per Hon'ble S'hl:i R.Rangera jan, Member (A)
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Counsel for the Respandents : Shri Kota Bhaskar Raop, Addl.,CGSC
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" {Order per Hon'ble 8hri R.Rangarajan, Member (A) ).

Hegrd Shri K.S5.R.Anjansyulu, counsel for the applicant

and Shri Kota Bhaskar Rao, standing counsel for the respondents.

24 The applicaentiin this 0.A. joined as Lower Division

Clerk (LDC for short) in Military Engineering Service (MES for

short) on 1-10-1944, At that relevant time there were only tuo
grades wePe available viz LDC and UDC., In 1844 on account of
e . |

fhese pretin Yend |

LJ‘j@“Q“ restucturing of the dapartmant,Lﬂ; 8 and C(a_This claggification
?ﬁﬂh“QEA‘ 'éhu ' !
of A, B and C uvas dnnetfursuance to the instructions of the uni-

fied scales intreduced by the then Govt. of India memorandum ;
dt,19-8-1944, Thereafter Uaradhachar;éfbay Commission Report /
was duly published and notified by the respondents. Pyrsuant

to this report nesw pay sceles were introduced some time in the
year 1947. As a rasdlt of which all the 3 grades were abolished
and in that place 2 grades viz LOC and UDC were introduced. The
racommendations of Uaradhachar{i{?ay Commission were accepted by
the Respondents with effect fraom 1.1,1947, It is an undisputed
fact that A and B grades clerks were equated with the ciark of
upc uﬁereas € grade clerks were equatad to LOC and their payscaleg
wvere Rs,80-220 for UDC and %.55;130 for LOCs respectively., At the
re tevant time, the applicant was serving as Grade B'injfi? and tha;
his contention is that he should be treated as UDC as on 19-1=47,
Though he was entitled to be equated to the post of UDC, the ras—;

pondents wrongly and illegally equated him and specefiad the

applicant as LOC thereby down grading his position. This, the

S appiicant submits w4 is contrary to the recommendatiocns of

L
|7

....3.




the commission.,

d. This 0.A. ig filed for the following reliefe s~

—
(i) to direct t he respondents to classify him as
WC with effect from 1,1,1947;

(ii) to re-Pix his pay in the scale of UOC and
grant increments a% and when dus;

(iii)to calculate the difference in arrears of
pay dfitsing due to re-fixation of pay and
pay 60% of the amount to the applicant in
terms of the order of the Supreme Court
dt.4.11.87 (Annexure-4 to OA) and also as
ordered in tha CAT Bombay in 0A 1037/92
dt.268.9,95 and 15,4,96 (Annexurs-7, page-14
to OA) and also in OA 501/93 of Calcutta
Bench Judgement dt.3.,1.94 ard to pay other
consequential benefits arising out of the
above.

4, It is an admitted fact by both sides that this 0.A. is
judgement in 0OA 1037/92 of

covered by the/Bombay Bench of the Tribunal, But the Learned
counsel for ths respondents submit that the applicant has fiied

Lhe representation to follow the judgement of the Bombay Bench

of the Tribunal read with the judgement of ths Supreme Court

8t.4-11-87 in Civil Appeal No.4201/85 in regard to paymsnt of

arrearsL\ Ha furtner submits that a direction may also be given

to dispose of the repressntation following the judgement of the
ﬂombay Bench and Supreme Court., In fact this would me—an that

the respondants have to follow the directions Pully and B*fo?

o

hat they hava no other alternative, Instead of giving such a
diraection, this Bench itsslf can give direction to follow the

Judgemant of the Bombay Bench OZLSAT and Supreme Court in re-

gard to payment of arrears, In view of the abova, the OA is
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disposed of at the admission stage itselr directing the respon-

- 4 -

dents to follow the judgement of the Bombay Bench of CAT in
0A 1037/92 decidad on 2B8-3-95 but the applicant is entitled for
arrears only in accordance with the judgement of the Suprame

Court dt.4,11,87 in Civil Appeal No.4201/9S.
Se D.A. orderad accordingly at the admiassion stags itself.

(R.RANGARAJAN)
Nember (A)

No coats,
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Dictated in Open Court.
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Copy to:

DHQ
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YLKR

f0, New Delhiy

Chief Enginear, Southern Cammand Pune.ri
copy to Mr.K.S, R.Anjanayulu, Aduvocats, CAT Hyd.rabad.

copy to Me oK ‘Bhaskara Rac, Addl.CGSC,CAT Hyderabad,

copy to DJR(R), CAT,Hydarabad.
duplicate copy s

1§ Sscretary, Ninﬁ efkngfence,_DHQ P:B?, New Délhi%

2,.Enginegsr in Chief, Army Head Querters, Kashmir House,
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